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NOTES OF TILE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

ORDER DT, 19.12, 2000. 

In this disosed of matter the 

Resondts have filed a MnO dated 

949/ 2000 seeking three months time to 

examine the matter and grant the reiefs 

to the applicant as prayed for.by  him in 

para 8 of the applicationz.awyec $ have 

abstrained from court workqo months time 

is allowed till 28.2,2001 for granting the 

necessary reliefs tothe applicant.mA is 

accordingly dissed of,py to both sides, 

vic e'Aah 

Member(Judlclal) 

ORDER Di'. 4-4-2001. 

It is submitted by learned counsel 

for the alicnt that copy of the MA has not 

been t6rvAd on h1ni.I vi 	of this MJ can not 

ce tken up.M.A. WilL be taken up after serving 

of CO 	On the oter side. 
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Memo er (Judicial) 


